
with them for the supply Of above 
items for 10 year*;

(b) whether it is also a tact that 
Managing Director of the Hindustan 
Insecticides Ltd. who negotiated the 
terms of the new contract, proposed 
to D.C.M. a tenure of 10 years for the 
new agreement and advised the Board 
of Directors of the Hindustan Insecti­
cides Ltd. to agree to his proposai,

(c) whether it is also a fact that 
Delhi factory of the Hindustan Insec­
ticides is now paying about As. 500 
per tonne of chlorine purchased trom 
D.C.M. under the new agreement as 
against a price of Ra. 390 per tonne 
paid to D.C.M. till 30th April. 1966 
under the agreement; and

(d ) if so, the reasons for paying the 
higher price?

The Minister of State in the Minis 
try o f Petroleum and Chemicals and of 
running and Social Welfare (Shri 
Baglm KMuUfa): (a ) As supply ot
materials and utilities is made by two 
different units, two contracts have 
been entered into with M/s. DCM. 
One contract deals with the supply ot 
chlorine, oleum, water and steam trom 
the DCM Chemical Works at Delhi 
for a period of 10 years effective trom 
1st M fy 1966. The other contract is 
for the supply of alcohol from the 
DCM Distiliary at Daurala effective 
for a period of 9 years from 1st May 
19061

(b ) Ye*. The M-ITs proposal to 
DCM was as stated in the question 
but the ultimate recommendation for 
the Board was in line with the dura­
tion mentioned in part (a) above.

(e ) The current rate of the *uppiy 
<rf chlorine is Rs. 478.37 per tonne 
delivered et *ite as against Rs. 307.02 
effective till SOth April, 1966.

(A ) The higher price settled reflect* 
4 m ‘ ii ■■■■■■* cost* at salt, coal and 
p roceeding charges.
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U K . Shri Mlnwtrtngfrsi W ill the 
Minister of h t t d e n  and C lm ieea  
be pleased to state:

(a) whether any company under 
the name of M/s. Engineers India 
Ltd., has been formed in collaboration 
with any foreign company or corpora­
tion;

(b) if so, the terms thereof; and

(c) the amount, if any, which has 
beee. paid to the foreign company?

Tbe M iniver of State In the Min­
istry o f Fetretemn and Chemicals ana 
ot running and Seeimi Welfare (Shri 
Ragbu Ram*iah): (a ) Yes, Sir.
Engineers India Ltd. was formed in 
partnership with Bechtel International 
Corpn. of USA on the 15th Marcn 
1965.

(b) The Government of India hold '
51 p.c. and Bechtcl 49 p.c. shsres 
in the company. Under the Agree­
ment. Bechtel Corporation was to 
provide technical and engineering 
assistance to Engineers India Ltd. in 
the execution of jobs undertaken oy 
the company.

(c) A  sum ot Rs. 9,898 has been 
paid to Bechtel International Corpr.. 
as their fee* in connection with tech­
nical services provided by them to the 
Engineers India Ltd. for the p «»od 
15th March, 1985 to date.

Orants-ln-Aid to BWW* Sevak «a *e|

1SS6. Shri GadiHngana Gewd: Will 
the Minister of Manning be pleased 
to state:

(a) whether it i* a feet that grants- 
in-aid meant for Bharat Sewak Sana) 
are being channelled through hi* 
Ministry;

(b) the purpoees for which tbe 
grant* or funds we being give*1 
the Bharat Sewak au u j;

(e ) the total amounts o f 
loan* given to «be SUM ) daring tOT*
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